




























ANNEXURE A/1  (14) 

PHOTOGRAPHS OF SEWERAGE POINT 

 

 

 

 



ANNEXURE A/2  (15) 

PHOTOGRAPHS OF SEWERAGE LINES/DRAIN LINES 

 

 

 

 

 

 



ANNEXURE A/3  (16) 

PHOTOGRAPHS OF INTERNAL ROADS OFTHE SOCIETY 
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ANNEXURE A/4  (18) 

PHOTOGRAPHS SHOWING THE OPENED BACK GATE OF THE 

SOCIETY 

 

 

 



1 VAKALATNAMA 
IN THE COURT OF_Naluanil Gaaw ihunal Dells 
6 No of 222 

eod ulu tvula dan eLale PiftPetitionlAppeal ant 

Versus O Cuiy w 

nduun Conatauctiies Cenopanuy Bat: ktd y_Botat.Respdis 
Know allto whom these presents shall come that iwo Jileudu Kugb Ban,Dwti 

Gaaduon Coustuctue) the above-named Respmudeak 1 do hereby appoint, 
0 Componny Pus le. 

SHARIQ ABBAS ZAIDI, MANSI CHAHAL 
ADVOCATE 

Chamber No. 7, Trishul Tower (infront of Pacif * 
Kaushambi, Ghaziabad (U.P.) 

Tel: 9868369914, 0120-4115171 
E-mail : info@sazaidiassociates.com 

Website: www.sazaidiassociates.com 
(hereinafter called the Advocates) to be mylour Advocate in the above-note case àhd äuthónse*-

103 
ADVOCATES WELFARE FUND 
DELHI 
53 
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TEN RUPEES 

him/her 
To actappearand plead in the above-noted case in the Court, or in any other Courts in which 

same may be tried or heard and also in the appellate Courts. 
To sign, file and present pleading, appeals, Cross-objections or petitions of execution, 

review, revision, restoration, withdrawal, Compromise or other petitions, replies, objections, or 
Affidavits or other documents as may be deemed necessary or proper for the prosecutions of the 

said case in all its stages. 

To file and take back documents. 
To withdraw, or compromise the said case, or submit to arbitration any differences or 

disputes that may arise touching or in any manner relating to the said cause. 

Totake out execution proceedings. 
To deposit draw and receive moneys and grant, receipts there for and to do all other acts and 

things which may be necessary to be done for the progress and in the course of the prosecution of 

the said cause. 

To appoint and instruct any other Legal Practitioner authorising him/her to exercise the 

powerand authorities hereby conferred upon the advocate whenever they may think fit to do so. 

And IWe, the undersigned to hereby agree ratify and confirm all acts done by the Advocate 
or his substitute in the matter as my /our own acts, as if done be melus to all intents and purposes 

And IWe, undertake that liwe or mylour duly authorised agent would appear in the Court on all 

hearings. 
And Iwe the undersigned, do hereby agree not to hold the advocate or his substitute 

reponsible for the result of the said cause in consequence of their absence from the court when the 

said cause is called up for hearlng, orfor any negligence of the said Advocate or his substitute. 

And We, the undersigned, do hereby agree that in the event of the whole or any part of the 

fee agreed by me /us to be paid to the Advocate remaining unpaid they shal be entitled to withdraw 
from the prosecution of the said cause until the same is paid up. If any costs are allowed from an 
adjournment, the Advocate would be entitled to the same. 

In witness where of IWe hereon to set my/our hand to these presents the, contents of which 

have been understood by me/us this. .A.... .day of..MMaarf.2021 

Accepted0 Client 

NDIA 

JENRUPEES 
****Y** 
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